L

“ {Shri H. N. Bshuguna]
' Refineries Liimetd,
year 1876-717.

(2) Annual Report of the Cochin
Refineries Limited, for the
year 1976-77 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

for the

[Placed in Library. See No. LT-
2165/78.]

DErAILEp DEMANDS FOR  GRANTS OF
MiNtsTRY OF Law, JUSTICE AND COM-~
FANY AFFAIRs FOR 1978-79

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): I beg
to lay on the Table a copy of the
ljulaih'd Demandg fo. Grants (Hindi
and English versions) of Ministry of
Law, Justice and Company Affairs

. for 1978-79. [Placed in Library. See
No. LT-2166/78.1

DETAILED DEMANDS FOR GRANTS OF
MINISTRY OF TOURIsM aNp CIviL
AVIATION FOR 1978-79

THE MIN!STER OF TOURISM
AND CIVIL AVIATION (SHR PURU-
SHOTTAM KAUSHIK): 1 beg to lay
on the Tab'c a copy of the Detailed
Demands for Grants (Hindi and
English versions) of Ministry of

Tourism gnd Civil Aviation for 1978- ~

79. [Pluced in Library. Sce No. LT-
2167/78 ]

THE MINISTER OF ENERGY
(SHRI ». RAMACHANDRAN): I
beg to lay on the Table a copy of the
Detaileq Demands for Grants (Hindi
and English versiong) of Ministry of
Energy for 1978-79. [Placed in Lib-
brary.  See No. LT-2168/78.]

Drramnep DEMANDS FOR  GRANTS  OF
MiNisTRY OF COMMUNICATIONS  FOR
1978479 ANp DEMANDS For GRANTS

8. Nutlegr Reg. Com . m
dedlsion re. m&v .

of enriched Uranium to ludh

. . (CA) X

_roﬁmmorcmem ox

INDIAN PoOSTS AND TYLXGRAPHS
DeprT. ForR 1878-79

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
I beg to lay on the Table:—

(1) A copy of the Detailed De-
mands for Grants (Hindi and
English versions) of Ministry
of Communicationg for
1978-79. [Placed in Library.
Sce No. LT-2169/78.]

(2) A copy of the Demands for
Grants (Hindi and English
versions) for expenditure of
the Central Government on
the Indian Posts and Tele-
graphs Department for 1978-
79. [Placed in Library. See
No. LT-2170/78.]

NoTi"ICATIONS UNDER CUSTOMS ACT

THE MINISTER O STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table a copy each of Notifica-
tion Nos, 86-Customs and 87-Cus-
toms (Hindi and English versions)
published in Gazette of India dated
the 25th April, 1978, under section
159 of the Customs Act, 1962 together
with an explanatory memorandum.
[Placed in Library. Sce No. LT-
2187/18.]

12.27 hrs.

CALLING ATTENTION TO MATTER
OF\UBGENT PUBLIC IMPORT-
ANCE

U. S. NUéigar REGULATORY Comms-

SION’S REPORTED DECISION TO IGNORE

IT§ CONTRACTUAL OBLIGATION TO SUP-
PLY ENRICHED URANIUM 'ro,ipma

SHRI PRADYUMNA BAL (Jegat-
singhpur): Sir, I call the atfShtion
of the Prime Minister to the follow-
ing matter of urgent public m:mrt—
ance and I request that he may nuke

stntement ‘thereon: —
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“The reported decision of the

U.S. Nuclear Regulatory Commis~
sion to ignore ifs contractual obli-
gation to supply India with 7.6
tonnes of enriched uranium and
reaction of the Government there-
to.”

. THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker, Sir,
as I explained on the floor of the
House on the 23rd March 1978 in
response to fa Calling Attention
Notice, our application for export
licence of 7.6 tonnes of enriched
uranium for Tarapur Atomic Plant
was referred tg the U.S; Nuclear
Regulatory Commission by the U.S.
Administration. This was done on
26th January, 1978 and the consign-
ment was due for delivery in Septem-
ber 1977. But the mafter was not
disposed of by the Commission in
time and only at the latest meeting
of the Nuclear Regulatory Commis-
sion last week the question has been
referred back to the U.S. Adminis-
Aration that on account of equality of
wotes, the Commission has been able
to come to a decision. The matter
now rests with the U.S. President.
According to the American law how-
ever even after the U.S. President
decides tg authorise the export, the
matter will have to be laig before
the U.S. Congresg for sixty working
days and it is open to the Congress
if it so decides to annul the Presi-
dent’s action. In other words it would
mean that if the President takes a
decision in favour of authorising the
shipment, we have to wait for 60
working days within which the U.S.
Congress can annul the President’s
action, but if they do not annul the
President’s action it wil] remain con-
firmed.

The supply of enriched uranium is
regulated by an Agreement for Co-
pperation between the Governments
of the United States and India dated
25th October, 1963 followed by a
Contract between the United States
Atomic Energy Commission acting on
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behalf of the Government of U.S.A.
and the Governmeni of India dated
the 17th May, 1966. The Atomic
Energy Commission of the United
States has been abolished and now
the matter rests with the U.S. Admi-
nistration on the recommendation of
the Nuclear Regulatory Commission.

I would not trouble the Hon'ble
Members with the details of the pro-
visions of the Agreement and the
Contract. Under the provisions of
domestic distributors changed, ‘the
Government is bound to provide us
with all the fuel for Tarapur upto
1994 and at the same time they bind
us not to obtain the required fuel
for Tarapur from any other source
during this pericd. There is also the
provision in the Contract to the effect
that if the applicable domestic laws
-or policies of U.S.A. with respect to
-6wnership ard supply of such nuclear
material for use by the American
domestic distributos be changed, the
parties agree to consult with each
other to determine the modification
of any requirement of the Contract
in order to conform to the laws and
policies in force. At the same time
it provides that nothing contained in
the relevant Article shall affect the
obligation of the U.S. Government to
sell all of our requirement of en-
riched uranium for Tarapur Atomic
Power Station, nor would it enlarge
the financial obligations and respon-
sibilities of the Government of India
to the Government of United States
as provided in the Contract.

To my mind, therefore, it is quite
clear that neither the domestic laws
nor the domestic policies of TUSA
can affect the supply of Tarapur’s
requirements of enriched uranium
and consequently both the delay in
the supply of enriched uranium for
purposes of Tarapur and, whatever
the circumstances, the refusal to
supply such requirements would be
a breach of the Agreement.

Under the present requisitions
pending with the United States Gov-
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ernment, supplies were due in Sept-
ember 1977 and are due in April
1978, June 1978 and October 1978.
The supplies of September 1977
have not reached us and another

instalment of supplies has be-
come due. I am gorry that I am
unable to apprecia‘e the delays in

processing our requisitions. The pro-
cedu-e iegarding reference to Nu-
clear Regulatory Commirsion should
have been resorted to in full recogni-
tion of the need for timely compli-
ance with our requisition. We have
held patience for - long and even
the promise of the President of the
Uniteq States made within the pre-
cincts of this august House in Janu-
ary last does not appear to have
weighed with the Nuclear Regulatory
Commission in their deliberations
over this matter. I have no doubt
thet the United States President actu-
ated as hLe is by high moral pudpose
and in conformitr with his obliga-
tion under the Agreement and Con-
tract and in fulfilmet of his promise
will reach an early decision. But
the requirements of laying his deci-
sion hefore the Congress wnll delay
the supplies at least for another three
months This situation in itself is
not alarming because I am assured
that the present -to~ks of fuel will
be sufficien’ tn operate one of the
two units upto about 1980 and an-
other a little beyond 1980. The inter-
regnum oives ug sufficient time to
evolve alternative methods of mak-
ing up for the defult of US Gov-
ernment, should that become a last-
ing feature of the implementation of
the Agrecment and the Contract.

Nevertheless, I should like to make
it clear that it is with considerable
disquiet and disbelief that I view
delay in compliance with our requisi-
tion of enriched uranium for Tarapur
plant let alone the fact that refusal
of supply would be a breach of the
Agreement. Such a delay has occured
not only in the supply of enriched
wranium but also in regard to our
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request for a joint deteymination to
the safeguardability of our re-process-
ing facility as envisaged in the Co-
operation Agreement. This has resulted
in reduced generation of power and has
prevented us from utilising the residual
enriched uranium and the contalned
plutonium which not only has put us
to substantial loss both from the
material and monetary pointg of view
but our own development has received
a set-back. After the situation iIn
regard to supply of enriched uranium
against our requisition ig cleared I
propose to take up this question with
the U.S. administration. So far as the
supply of enriched uranium is con-

cerned, I am taking up the matter with
the U.S. President.

For the time being, thercfore, we
have to wail for such action as the
President may take in order to clear
our pending requsitions. I have al-
ready asked our Atomic Energy Com-
mission to examine cvery alternative
avenuc 1o keep up the supplies of fuel
for Tarapur plant in case the uncer-
tainties of supplies from Uniled States
become a permanent feature. In com-
ing to this decision I have taken fully
into account the obligation of the
United States to supply us with fuel
and their refusal being a breach of the
Agicement. T am conscious that any
such refusal would bring to an end
both the Agreement for cooperation and
the Contract. We cannot allow such
an eventuality to interfere with our
programme for development of Atomic
Energy for purpose of providing fuel
for our power plants. I hope the
House will view this matter in tha
light of this clarification.

SHRI PRADYUMNA BAL: Mr. Spea-
ker, Sir, I do appreciate the stand
taken by the honourable Prime Minis-
ter in this respect in his negotiation
and in his stance towards the US
Administration, especially his per-
sonal discussion with the American
President, Mr. Carter. But I bave
certaln misgivings and rightly #e
when 1 see that double standards
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are being used by the US Adminis-
tration in respect of despatch of ato-
mic fuel to European countries and
to India. I think it is right to place
facts here. Thig US law, that is, the
Non-Proliteration Act, came into force
on 8th April, 1978; and we had asked
for this shipment of enriched uranium
abeut 1-1/2 years back. In response

to the agreement and the contract the ’

U.S., as the Prime Minister has right-
ly observed, is under definite con-
traetual obligation to fulfil and honour
the commitments; and these commit-
ments are holding good until 1994.
So. whatever may be the legal posi-
tion in the United States, a country
of the stature of US must ftulfll its
international obligations which have
been embodied in an agreement bet-
ween the two governments, notwith-
standing the fact that the Atomic
Energy Commission of the US has
been abolished, because there have
been certain successor agencies which
would have taken up the responsibi-
lities. AS has been gtated in the state-
ment, it is the US Administration
which is directly dealing with this
matter, with the recommendation
from the Nuclear Regulatory Com-
mission of the United States. Here,
I will quote the opinion of dissenting
members of the Nuclear Regulatory
Commission, There are two members:
Mr. Victor Giuiansky and Mr. Peter
Bradford, who have voted against the
transhipment of nuclear fuel to India.
Notwithstanding their opinion that it
should not be sent, they have obser-
ved:

“The judgement ig his to make,
broader: and his freedom to act,
more flexible.”

‘President’
then:

means Mr Carter. And

“That judgement is his to make,
based on considerations that are
legitimate, apart from those impo-
sed on us by the Statute....”

The statute is the recent law. And
the twe members, viz. the chairman
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MR. SPEARER: It does not mafber.
We are more toncerned with energy,
than with the chsirman.

SHRI PRADYUMNA BAL: They
are relevant. Their opinion is rele-
vant.

MR. SPEAKER: This is a Cglling
Attention. Kindly be brief.

SHRI PRADYUMNA BAL: On April
7, 1978, President Carter has sanhc-
tioned shipment of this fuel, i.e.
enriched uranium to 3 countries of
Europe, viz. France, Germany and
Denmark, in order to avoid these legal
complications which were to come
into force on the 8th. Under the cir-
cumstances, am I to believe that the
US Administration is sincere in its
desire and intention to gend nuclear
fuel to lndia; or is it a sort of—may
I use that word?—trickery on the
part of the US Administration to take
the pretension that the Nuclear Re-
gulatory Commission does not allow
this shipment?

I will now formulale my questions.
Will the Prime Minister tell this
House whether we are taking imme-
diate steps, by switching on to alter-
native methods of running the Tara-
pur plant, by developing the use of
plutonium oxide-uranium mixture as
fuel”

May I also know whether we are
negotiating or will negotiate with
other sources which are in a position
to supply us with the requisite quantity
of enriched uranium?

MR. SPEAKER: You cannot go on
like this.

SHRI PRADYUMNA BAL: These
are integrated things. I am initiating
the calling attention. You must allow
me, you must bear with me. You
should not be impatient like this. I
am asking a rather technical question
which hag to be gone into.

May 1 know whether it is also pos-
sible to re.cycle enriched yranfum for
recurring use? Will the Prime Minis-
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fer also state firmly that because of
our Prime Minister's or India’s refu-
sal to sign the non-proliferation
treaty...,

MR, SPEAKER: You have taken
much more time.
SHRI PRADYUMNA BAL: .... our

foreign and national policies will not
be allowed to be influenced, much
less guided, by the clever remote con-
trol pressure now alleged to be ap-
plied through thig nuclear fuel deal?

MR. SPEAKER: I will not allow any-
thing more.

SHRI PRADYUMNA BAL: Only
one sentence.

It ultimately the USA refuses to
supply enriched uranium except on
its own terms, will India go to the
International Court of Justice at the
Hague, as this amounts to a gross
breach of an international contract,
and may 1 know whether the Prime
Minister will defer his proposed visit
to the USA until this matter is settled
either way?

THE PRIME MINISTER (SHRI
MORARJI DESAI): May 1 gay, while
replying to the last question first
about deferring my visit to the USA,
that that question does not arise at
all? And I do not know how it 1s
linked up with this question. On the
contrary, I can bring it home to them
much more in person than from a
distance. But, more than that, I have
to go to the Disarmament Conference.
1 have to go to New York, and there
is no question, therefore, of postpon-
ing the visit. We do not want to hurt
ourselves by doing something, what-
ever they may want to do. There is
no question of submission to any pres.
sure whatsoever, and il they make a
breach of the agreement, it is no use
going to court. I do not propose to
go to court. That will aguin delay
matters further; I will have to wait.
The moment they refuse, it is a
breach of the sgreement, and we are
free to act on our own and utilise the
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spent fuel and other things ag best
as we can. But we cannot take any
of those steps just now when the agree-
ment is not broken. If they do some-
thing wrong, we cannot do what
would not be right for us to do. That
also we have got to bear in mind.

SHRI PRADYUMNA BAL: I had
raised about alternative methods?

MR. SPEAKER: He has said alter-
native methods will be considered.

SHRI MOHD. SHAFI QURESHI
(Anantnag): I do not have any tech-
nical questions to ask the Prime Minis-
ter.

It was in March, 1878, that the
U.S. Nuclear Regulatory Commission
put off a decision on whether to re-
lease 7.8 tons of enriched uranium for
the Tarapur Atomic Power Station or
to hold public hearings before issuing
the licence. Two of the four Mem-
bers of the Commission considered
India’s application which was duly
recommended by the State Depart-
ment.

The position now is that a vote in
the four-member Nuclear Regulatory
Commission was a tie and this tie
vote can be a source of a big nuisance
a from our point of view. The entive
process will be delayed by months,
thus adding to the complications of
the Tarapur Power Station which is
already forced to reduce its output to
60 per cent of its capacity. There
may be no relief even when the 7.8
tons of enriched uranium now in dis-
pute is delivered. The question is
what will happen after that. Once
this delivery is made, the problem is
not going to be solved. I think every
time we will have to go with the beg-
ging bowl to the Americans for enrich-
ed uranium.

Another request for delivery of 18.7
tons under the agreement is pending
with the USA since ‘November last.

It seems that a decision was taken—
1 would like confirmation of this by
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dutityion ‘ve supply of
dle Prime Minister—by the Carter
administration earlfer in 1077, while
approving the shipment of fuel, that
the USA would not insist that India
wither open up all her nuclear facilities
to safeguard through inspection by
the International Atomic Energy
Agency or sign the Nuclear Non-
proliferation Treaty—both conditions
were unaceeptable to India, and ghould
be. Instead, it was stated that Mi.
Carter would ask India just what he
had asked West Germany, France or
Denmark. The acceptance of the
American conditions would mean not
only that there would be no nuclear
explosion but also that other nuclca:
programmes will be curtailed. This
will retard our programme of atomic
power generation and thus perpetuate
energy deficiency.

The Prime Minister has declared
that there is no need for nuclear ex-
plosions even for peaceful purpose:.
He has stated this on the basis of
scientific knowledge which he acquired
In his student days. He is within his
rights to take a political decision and
he should boldly admit it. But if the
decision is taken on technical grounds
then the matter should be left to ex-
perts and not to the knowiedge of the
Prime Minister. The fact is that it
Is a political decision. The present
Government is keen to befriend the
US Administration and obviously
thinks, the surrendering of sovereign
rights on nuclear development is a
price worth paying for it.

In the statement, the Prime Minister
hag stated:

“I have no doubt that the United
States President actuated as he is
by high moral purpose and :n com-
formity with his obligation under
the Agreement and Contract and tn
tulfilment of his promise will reach
an early decision.”

To me, it seems that both the hon.
Prime Minister, with due respect to
him, and the American President sre
attracted to such a situation because

VAISAKHA §, 1000 (SAKA)
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of their common trait of self-righte.
ousness and high moral principles,
Our approach woulg be only Justified
it it is accompanied by our single
minded pursujt of the policy of self~
reliance. India is more or less self.
sufficient in nuclear technology and
knowhow. But its dependence on on
imported fuel will always subject it
to blackmail by the U.S. Indications
are that there are rich deposits of
uranium in Himalayas, Chandigach
and in Bodal in Madhya Pradesh.
Natural uranium ig available wnthin
the country. I would like to know
from the Prime Mimister whether the
Government will consider to make
India self-sufficient in fuel by using
plutomium produced from subsequent
natural uranium. Will the Govern-
ment make it abundantly clear to the
United States that it will neither suc-
cumb to pressure nor yield to its
blackmail? May I now, in the light
of what is happening in the world
and in this country, ask the hon.
Prime Mimster whether he has got
any mind to change his earlier pollcy
abouf nuclear explosions?

SHRI MORARJI DESAI: How many
times should I give an assurance, I
do not know. Then it will perhaps be
construed to mean that lady protlests
too much. I do not want to enter
that category. I have definitely stated
that we are not going to be pressuri-
sed by anybody. We will follow cur
policy of developing atomic energy
for peaceful purposes and nobody is
able to come In our way in that
matter. I have stated that categori-
cally. And that cannot be subjectel
to any safeguards by anybody uniess
it is on equa]l footing. Otherwise, it
cannot happen. Therefore, I do not
understand what troubles my friead in
this matter. If they break the agree-
ment, we are free to act on our awn.
But until they have broken the agree-
ment, I cannot take the law into my
own hands and do something which
will give.... (Interruptions)

SHR! VASANT SATHE: 1 want to
ask a question.



295  US. Nuclar Reg.
upply of enriched

SHRI MORARJI DESAL: You can-
not ask a question. Please sit down.

SHRI VASANT SATHE: Nothing to
bar.

SHRI MORARJI DESAI: You have
no right to ask it.

SHRI VASANT SATHE: I have the
right to interject.

SHRI MORARJI DESAI: You have
not .... (Interruptions)

MR. SPEAKER: Not in the Calling
Attention. (Interruptions)

SHRI VASANT SATHE: I am not
asking a question; I am asking a clari-
flcation. He had just now stated
about Calling Attention. 1 want a
clarification on what he had stated.

(Interruptions)
MR. SPEAKER: Please no.

(Interruptions)

SHRI MORARJI DESAI: I cannot
take any notice of an unauthorised in-
terruption and I am not going to take
notice of it. Just as I cannot be pres-
surised by the United States of Ame-
rica, 1 cannot be pressurised by my
hon. friend also.

(Interruptions)

I have said what I had to say. 1
have nothing further to say.

(Interruptions)

MR. SPEAKER: Dr. Baldev Prakash.
(Interruptions)

MR. SPEAKER: Please do not re-
cord.

(Interruptions) **
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MR. SPEAKER: 1 am not intercsted
in sianging matches.
o wwlkw wwrw  (wHAET)

arogR gevfis werie i fag ot garfos

o9

N wx fear T & ag cahee
fafeqw & ag & sgom sw 2w ¥
fag | ogd TS e Wiz § AOE
9T T€ Y W7 ATHAT WIGT 9T | AW 9%
fewet #fem w70 @, TTAwEw W@
W FE A TEN A S | A
THERIGA T HIHAT KA | 7 WY Ay
feeeht $fermr g€ Wi wrfac 7 gk
HAAT AW FT ATHAT WTAT | AG AEX
fedz e & 1| ST FET o wHOAT A
AT wl e rar | wA T gAT 8 7
1976 ¥ qifmw Fr gor Owr @,
oF qH a gfaw A qar =
T o @Iw ¥ T TERT WET 9T,
wifady gaw # wrwx Sasn gt 5 e
N g o g N UF A/ e
ad w& Ffuw R fawe s
fgrgears & ataT 987 | T gW fwe-
s ¥ axg fedt Ay A gER) A
T E ! gAr I MU HEE § )
FETAN WEAHT FT @ INE g
T &y srfgd | G Iwcfw I 30
waetar gur ¥\ 1963 ¥ Iw wuWlE
¥ W% ¥ a7 § W gudw fegew
& 979 T F G § & AW qAAw
a7 Frrwar ¢ faag e B oA
B 7 wowe fY @1 ¥

5

*¢Not recorded.
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wgrr warar wrr & fe equw
TR T I D T &
Temgear sfawa< aw wmQm ) gardy
qTHTC A wqe w7 fear § fr A Ay
AT 9rgd ¢, qEw @ Adt
T & 1 TF FEX WHT AT FT FAR
TR HEAY ¥ a8 % wg fear § feaw
wife & fag Wt o e af s
amed ¢ 1 & wgar s g v b
¥ fag $TaT g wfuwre &, ag ga
W EE R AT L1 T wad €
aif & faq wop faewie s WG
ar we awy §, w1 gfar o amea B
qur F77 ¥ UF A wwAT F 1 owOA
Sfawar & wryre 9T 9 a9 wEY &)
w7 AT a7 gerwr wrd wac gwr § °
AT o T a7 99 97 A ger &
FTET ATEA T WX § W7 Faware faly
w3 X ¢ Afes sl €7 o wAD
¢ ag frgrma #Y feare %t v
T AT W ¥ AR WEEHI HT
& wafe Aw gofew dw Wt
I g gt & wefor gifagw
wur &, 9w far v vt § T
WROET AR ¥ WA LT AW T
Farre vear ¢, v F@T E W gH X
®g WA anmr wrar § v ag o ww
ot g€ § I9Y TER I FTAT AT AW
2t wader gfadze) oA &1 o
o 8, feeey #fowm s wr 8, Sw
AT scErd NS W IWAIG ¥
WAT 4T WY s o 3T % wEr § A
X§ Gx % WA §q W@ W9 ywdwT
N Pyl fide w30 fs frgem &
WA X AW ¥ TF ATT BT AE@WRA
W& ¥ fog dqrz Ay & 7 wEE WA
F war § fr st waler o fafee
$ are @ N w i arege o E
§ wwww g fr fegwmin sy
¥ v w1 oreqw ) Ao e
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wr€ dvet fafye §f ot o duwr &
AT AT ZATL T XA WY 99 ¥
weeet fafrz o< amm gt o & wEwar

g 5 sawr 7 s wfed 1 e
W & fawre & fad, 7gr & e g1
A & fod g faoel ¥ wrawmwar
W 7% faorely & ford ot arew § Iy
wATEY ¥ &Y &Y gAT quT waY & Wy
1A F1 %7€ ware dav A grar ) gafed
T RAQAT & 919 swdwr § ag
AFAT ISW | WX T qXg § Giwe
AT § A & qwwar g wwlwr ¥ g
Ty 3% WEY g WA, 9% arw en
W M wE weE A qar W[ wfgd |

st Wreroont dank ;o wré gare 2
Y T A &, qU oA AT ¥ Frar §

SHRI SAUGATA ROY (Barrack-
pore) Sir, I have gone through the
Prime Minister's statement and his
replies to various questions

I hape that the present decision of
the United States Nuclear Regulatory
Commission will end the euphoria
which was started immediately after
the Janata Government came to power
First we found all the Mimistery mak-
ing a beelne to the Umied States
Then we sent as Ambassador {o the
United States Mr Palkhiwala, 1n order
to please them, and the even debased
to the level of taking the measure-
ment of Mrs Carter's feet for manu-
facturing chappals for her Then we
invited Mr Carter to India, and with
all the fanfare at our command, we
welcomed him, which 1s very good be-
cause we are a hospitable country.
But one small tape recording of a4
very cold and blunt letter to be written
to Mr. Morarji Bhai spoiled the pitca
The next day the US, President took
care to say to us Parhamentarians 1a
the Central Hall here that there would
be no difficulties in giving India the



299 US. Nuclor Rep. APRIL 38, 1978 Conemission's decision re

supply of enriched
[(8hri Ssugata Roy]
fuel. But now comes the U.S. Nuclear
Regulatory Commission’s decision.

Also it hag to be noticed that th's
decision has come in the wake of
the revelation that, even as far back
as 1965, the CIA had planted a olu-
tonium device in the Himalayas which
only proves that it is the consistent
policy of U.S. to work clandestinely
or openly against those nations which
have any chance of taking an inde-
pendent stand on any matter. We are
thankful to the Prime Minister that
he has at least saved the honour of
the country by taking an independent
stand on the question of inspection f
our nuclear installations by the In-
ternational Atomic Energy Agency or
any outside agency. But this stand
of the Prime Minister has been modi-
fied by the concession we have given
tq the U.S. imperialists by saying that
we will not have any nuclear explo-
sion. We do not say that we waat
nuclear explosions for war purpose.
But nuclear explosions can be carrird
out for purposes of scietific study
and research like the one we did at
Pokharan in 1975. Now the time has
come for the Prime Mimster to re
consider his earlier statement which,
I think, was some sort of a conces-
sion to the Americans—which was
that ‘we stop all nuclear explosions’
Now the time has come for the Prime
Minister to reconsider 1t in the lLgh'
of this development.

1 also want to point out that th:
Prime Minister’s statement does not
bring out the whole urgency of the
situation. The urgency of the situ--
tion is that, from last year, Tarap.ir
has been functioning at 57 per cent
ot its capacity because the United
States has consistently refused ver-
mission for us to recycle the fuel waste
from Tarapur; as a result, itg capa-
city is falling. Whatever may have
been stated by the Prime Minister's
office, the fact is that, as has beea
reported by experts, Taraptr will
last only for six more months and
not upto 1880 or 1981 as the Prime
Minister makes it out to be.

Uranium to India (€4)

In this context, I want to ask the
Prime Minister certain specific ques-
tions. My first question is whether,
in view of the unilateral decision of
the United States to violate a [
tractual obligation, India will taka
to any diplomatic reprisal which in-

cludes recalling of our Ambassador
from the United States.

(b) Since they have broken the
contract—and a contract can rve
only two-sided—whether we will
try_to contact USSR or France for
g;thna alternative nuclear fuel sygp
plies;

(c) As the fact is that we will
take four years to manufacture plu-'
tonium oxide and natural uranium.
what steps will be taken to expe-
dite the manufacture indigenous
fuel;

(d) Whether the Prime Minister
will revise his earher decision not
to have any peaceful nuclear ex.
plosions;

(e) Whether the Government wilk
go to the United States court be-
cause, according to U.S. law, a treaty
18 always self-executing. This was
a treaty which the U.8S. Govern-
ment is violating: so it will go not
only to the International Court ¢t
Justice but also to the US. cou.t
in regard to this contractual viola-«
tion.

4
These are my five questions, and
these are not philosophical ones, n,ln'i

you.
13.00 hrs.

SHRI MORARJI DESAIL I won't
waste my philosophy: let him be assu-
red of that. And I don't want (o
offer any unsought—for advice ‘o
anybody because that is stupidity. Bnt
be goes on doing it to me all the
while. Let him do it: he can do only
as his nature commands him to do.

Now, there appear to be some pho-
bias. Some people suffer from the
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USA phobia; some peaple suffer fro.n
the USSR phobia, some people suffer
from some other phobias. We hav?
no phobias and we do not believe ir
doing anything under pressure from
anybody. That has been made very
clear. The question of explosion ‘or
peaceful purposes does not arise in
my view....

SHRI VASANT S8ATHE: Why not?

SHRI MORARJI DESAI: Well, he 1s
not a techniclan?

SHRI VASANT SATHE: Neither rve
you.

SHRI MORARJI DESAI: I am more
in possession of technical advice thai
the Hon. Member. It is more aval.
able to me than to him,

SHRI VASANT SATHE: Is it on
the advice given or is it your personal
view?

SHRI MORARJI DESAI: He may
say I am wrong, but it is I who have
to decide and not my hon. friend Shri
Sathe, That is the position today: I
cannot help it. ( Interruptions).

SHR! VASANT SATHE: We wanf
to know your views as Prime Minister
and not your personal views.

SHRI MORARJI DESAI: The Prime
Minister knows his duty. I am talk-
mng as the Prime Minister and not
a;a Morarji Desai: let him understand
that.

Therefore, I have depided that there
will be no explosion because I have
eome to the conclusion, after going
through it carefully, that there i3 no
necessity for explosions for, peace-
ful purposes. That is the conciusion
1 have come to. Experts may have
different views. Well, that is pecu-
liar to expertg and it is therefore that
1 have got to take a decision; it cannst
be left to any one expert. That is
why I crnnot give yp my duty and
that is what I bave doue. It was not
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done to mollify USA or anybody else,
That is not the question at all. But
until the contoact is broken it would
be wrong on our part to act in g dif-
ferent way and that is why I have sail
that if they say ‘no’ the way ia clear
for us to do whatever we think 13
right for us to do and we will do that
As I have already hinted in my state-
ment, we are considering all ‘re
steps which will have to be taken in
case any contingency arises, but it
would be imprudent for me 1o dis-
close everything that we propose 1>
do. The Hon, Member may want me
to be stupid because that will sexve
his purpose, but it does not serve
the purpose of the country. I c¢n
say many things. (Interruptions). I
can gay several things about the ex
rlosion at Pokharan but I do not wart
to say it because it is not in confo~
mity with the dignity of this country
I don't want to do it. The Hon. Mem-
ber wants to provoke me but I wou't
be provoked. It is not right. There-
fore, there is nothing more to -ay.
(Interruptions) .

SHRI HARIKESH BAHADUR (Go-
rakhpur): First I would like to cong-
ratulate the Hon. Prime Minister for
the bold statement and the stand he
has taken. At the same time, I would
like to say a few words also in order
to ask a question.

The manner in which this USA Nu-
clear Regulatory Commission has ig-
nored contractual obligation to supply
enriched uranmwum to our couniry cer-
tainly indicates that some Members
of that Commission are not very
friendly to India or that they do not
want to have better relations with
this country. At the same time, 1
feel their decision is not morally high
also. I do not want to go into the
detallg of this, but I would like to
ask a question from the Hon, Prime
Minister. Whether Government will
make it clear to the United States that
it they are deciding not to supply this
enriched uranium to our country, our
relations may get slightly affected be-
cause of this? Secondly, when wilk
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India become self-gufficient for pro-
dueing this enriched uranium so that
we need not always depend on the
United States? I feel that the agree-
ment which was signed by India at
that time that uranium will not be
taken from any other source, is a
wrong agreement and it should not
have been signed by the Government
of India. Therefore, I would like to
ask whether this Government is going
to scrap this thing or it will continue.

SHRI MORARJI DESAI: Well my
hon. friend can certainly claim wisdom
for his suggestion when he says that
this should not have been  signed!
Then we would not have entered into
the agreement and Tarapore would
not have come into existence. What
is the use of sitting in judgment like
this over other people. Simply be-
cause we don't like them? That.is
not in conformity with the interesis
of the country. (Interruptions). I can
certainly tell my friends more storng
ly than I can tell them on that side.
It is not right: it is not the correct
attitude af all

Now, as, to what I should tell the
USA President I think my hon. friend
will be well advised to leave 1t to me
and not advise me. (Interruptions).

13.05 hrs.

PUBLIC ACCOUNTS COMMITTEE

SavENTY.SEVENTH RErorr

SHRI C. M. STEPHEN (Idukki): I
beg to present the Seventy-seventh
Report of the Public Accounts Com-
mittes on paragraphs relating to Direct
Taxes included in the Report of the
Comptroller and Auditor General of
India for the year 1975-76, Union
Goverament (Civil), Revenue Receipts,
Volume II.
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COMMITTEE ON PUBLIC
UNDERTAKINGS

ErmceTH REPORT

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
Eighth Report of the Tommittee en
Public Undertakings on Jute Corpera-
tion of India Limited—Government’s
Untair Pricing Policy for Raw Jute.

ESTIMATES COMMITTEE
NINETEENTH REPORT AND MINUTES

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): I beg to pre-
sent the following Report and Minutes
of the Estimates Committee:

(1) Nineteenth  Report on the
Ministry of Railways (Railway
Board)—Loss and Damage Claims
on Indian Railways.

(2) Minutes of the sittings of
the Committee relating to the above
Report.

e

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

SEVENTRSNTH AND EIGATERNTH REPORTS

SHRI SURAJ BHAN (Ambala); I
beg to present the following Reportis
(Bnglish and Hindi versions) of the
Committeee on the Weltare of Sche-
duled Castes and Scheduled Tribes: —

(1) Seventeenth Report on Ac.
tion Taken by Government on the
recommendations contained in their
Tenth_ Report on the Ministry of
Finance, Department of Eeconomic
Affairs (Banking Division)—Recruit-
ment of Management Trainees in
the Allahabad Bank.

(2) Eighteenth Report on Action
Taken by Government on the recom-
mendationg contained in their Forty-
first Report (Fifth Lok Sablia) on



